
     
 

    

          
     

         

        

     

       

       

      

      

    

    

 

          

     

  

          

             
           

          

            
        

          



India Tower corporation Private Limited and rranscend Infrastructure private

Limited and ATC Telecom Tower Corporation private Limited and McCoy

Developers Private Limited with ATC Telecom Infrastructure private Limited
and their respective shareholders and the scheme was approved by requisite

majority of the shareholders present at the mceting. The chairman of the said

meeting has submitted his report stating the outcome of the meeting.

2. The counsel for the Petitioner further submits that as directed by this Tribunat

notices have been served upon all the Regulatory Authorities namely, (i)

concerned Income Tax Authorities with in whose jurisdiction the petitioner

Company's assessments are made, (ii) Central Govemment tfuough Regional

Director, Westem Region, Mumbai, and (iii) Registrar of Companies, Mumbai

(iv) to the Department of Telecommunications, Ministry of Communications

and Information Technology, Government of India and (v) to the Reserve Bank

oflndia.

3. At least l0 clear days before the date fixed for hearing, petitioner companies

to publish the notice of hearing of the petition in two local newspapers viz.

"Free Press Joumal" in English and "Navshakti" in Marathi. both circulated in

Mumbai.

4. The Petitioners to file an affidavit regarding the directions given by the Tribunal

pertaining to advertisement ofnotice of hearing and do report to this Tribunal

that the direction regarding the issue of advertisement of the notice has been

duly complied with.

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, em er (J)

NCLT
Typewritten Text
Sd/-

NCLT
Typewritten Text
Sd/-




